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Sliri DabU: May I know if the
Government propose to give copies of 
this report to the Members of Parlia
ment?

Shrl C. D. Deshmukh: Copies are in 
the Library and they are available to 
the Members.

Shri K. C. Sodhia: There is a pro
vision of a big grant under Head E.5,

► in the Budget of this organisation. I 
want to know to what agencies it is 
being paid.

. Shri €. D. Deshmukh: I have not got 
at hand the document the hon. Mem
ber is referring to. The grant is, I 
think, to the Indian Statistical Insti
tute for carrying out a part of the 
work.

Shri Nanadas: May I know whe-
 ̂ ther this organisation has got any re
* gional and provincial branches?

Shri C. D. Deshmukh: There are no 
regional branches.

Shri Jaipal Singh: The hon. Minis
ter referred to some special surveys 
being carried out at the instance of 
Ministries. What special surveys 
have been carried out so far, and on 
behalf of which Ministry?

 ̂ Shri C. D. Deshmukh: Labour and 
 ̂ Rehabilitation, principally, apart from 
the Ministry of Finance.

Mr. Deputy-Speaker: Next Question. 
1230. Member absent. Next Ques
tion 1232.

An Hon. Member: 1231, Sir?
Mr. Deputy-Speaker: That has been 

deleted. I will come back if there is 
anything to be corrected. No. 1232.

^ Education  Experts CoMMnTEE

*1232. Shri Raghununalak: Will the 
Minister of States be pleased to 
state:

(a) the terms of reference ot the 
Education Experts Committee which 
has been appointed to enquire into the 
affairs of the Osmania University; and

(b) whether it will be open to the 
^committee to elicit public opinion on
all points including the proposal to 
transfer the University to Central 
control?

The Mialflter of Home AITairs and 
Stales (Dr. Katju): (a) A copy of
the Resolution setting up the Commit
tee, which contains the terms Of re

' ference, is placed on the Table of the 
Hou5e, fS«e Appendix VIII, annexure 
No. 36.]

(b) No.
Shri Raghuramaiah: May I draw

the attention of the hon. Minister to 
the first line in thf) Resolution that 
“The Government of India in cons
ultation with the Government of Hy
derabad decided to reconstitute the 
Osmania University as a Central In
stitution..........I recollect, last
time when this subject came up an ans
wer was given by the hon. Deputy 
Minister for Education (Some Hon, 
Members: This is a speech) that a
final and irrevocable decision has not 
yet been taken. I would like to Know 
how these two statements can be re
conciled......

Shri P. T. Chaoko: On a point o f
order, Sir, I want to know whether 
the answer given was to question No. 
1232.

Dr. KatJu: Yes
Mr. Deputy-Speaker: What is the

point of order?
Shri Raghuramaiah: I was labouring: 

to point out a certain inconsistency in 
the answers. Last time, in reply to 
a question whether an irrevocable and 
final decision has been taken on thê  
Centre’s taking over the Osmania 
University, the answer was, that no 
such decision was taken, and that the 
decision would be taken after the com^ 
mlttee’s recommendations are receive 
ed. I find here. “The Government o f  
India in consultation with the Govern
ment of Hyderabad decided to recon«- 
stitute the Osmania University as a-
Central Institution...... I would be-
grateful if the two statements can be 
reconciled.

Dr. Katju: I think the Resolution
represents the correct situation.

Dr. Suresh Chandra: How many'
times has this Expert committee met 
so far and what are the results of the 
deliberations of this committee?

Dr. Katju: I do not think thê
Committee has met so far.

Dr. Suresh Chandra: May I know^
why this Committee has not met so 
far?

Dr. Katju: I think that question*
should be put to the Committee.

Dr. Suresh Chandra: The Committee 
is not before the House. Sir, the hon. 
Minister should tell us the reasons.

Shri Ramachaadfa R«ddi: May I
know whether the Inter-University 
Board has been consulted in this be^ 
half?
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[The Minister 0| Education and Na
tural Resources and Scientific Research 
(Maulana Azad): No, it has nothing
to do with this. I

Shri Sivamurthi Swami: May I
know whether the Ministry has re
ceived any representation from the 
people against the appointment of this 
Committee?

^,Uj> ; i>|)I \}9y*

[Maulana Azad: No, we have not
received anything of that kind.]

8hri Meghnad Saha: When a Com-
tnittee dpes not meet, is it not the duty 
>of the Ministry to see that it meets?

-  \^ y. i (  ^  f!S

[Maulana Azad: The Ministry will
•«ee to it but it is, in any case, the 
*duty of the State Government to see 
'how the work is to be carried on.]

» t 0  ^  ^ I » l  : JTRPcf ^

f*ft fr ’TT w r  ?

[Maulana Aiad: I do not think it 
•was through lack of time that the Com- 
«nittee failed to meet; there must be 
«ome other reason.]

Shri T. S. A. Ghetttar: May I know 
whether the decision of its being made 
into a Central University will be taken 
on the recommendations of this Com
mittee?

Jl,«
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[Maulana Azad: This Committee
has been appointed to ascertain what 
are the problems that would arise as 
a consequence of its conversion into a 
Central University and which should 
have to be considered. We shall have 
a full picture before us only on receipt 
of the Committee’s report.]

Dr. Suresh Chandra: Does it follow 
from the statement of the Minister 
that an irrevocable decision has not 
been taken yet with regard to the 
transfer of the Osmania University to 
the Centre?

• *̂ 5̂*

■ YH

* [Maulana Azad; The question 
may please be repeated.]
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rMaulana Aiad: No, I did not
mean that. I meant that the Expert 
Committee would consider the grave 
and important j^roblems arising as a 
consequence of the creation of a Cen
tral University so that we might have 
a full picture before us.]

Shri Raghuramaiah; In further
rlariflcation of the Statement laid on 
the Tabfe of the House, may I know 
whether, considering that this Univer
sity is the only University in Hydera
bad. the present popular Government 
or the University Senate has been con
sulted in the matter before the Gov
ernment of India took this decision?

^  yMfA : li/jf \Jiyt

(j*^ i -  W<yf

[Mftnlana Asad: Evidently the de
cision taken in this behaU by the Gov
ernment of India was in consultation 
with the State.]

Mr. Deputy-Speaker: Yes, it is In 
consultation with them.

WRITTEN ANSWERS TO QUESTIONS
Labour disputb between Management and 

WoRiffiRs OF Jaojeet Sugar Mills

*1230. Shri A. N. Vktyalankar: Will 
thp Minister of States be pleased to 
state:

(a) whether it is a fact that a serious 
labour dispute has arisen between the 
management of the Jag.ieet Sugar Mills, 
Phagwara (Patiala and East Punjab 
States Union, now under the President’s 
rule), and the Mill workers, and that 
about 1,000 workers hav» been sent on 
forced leave and the Mill has stopped 
working;

(b) whether it is a fact that two of 
the workers are on hunger-strike; and

(c) if so» what steps Government 
are taking or propose to take in the 
matter?

The Minister of Home Affairs and 
States (Dr. Katjtt): (a) There was
an industrial dispute between the wor
kers and the management of the Jasat- 
jit Su^ar Mills Company Limited. Pha- 
fwara. The Mill was closed on the 
6th March 1953 as a result of an ille
gal strike by the labourers.
45 P.S.D.

(b) Two workers went on hunger 
strike on the 24th February 1953 but 
raUed it off on the 11th March 1953.

(c) The management of the factory 
was asked to resume work but as their 
machinery was out of order they could 
not do 30.
Strbmqth of each Grade und3r the 

Central Secretariat Service

948. Sbri Ramananda Das: (a) Will the 
Minister of Home Affairs be pleased te 
state the strength (permanent and tem
porary) of each Grade under the Cen
tral Secretariat Service (R & R) 
Scheme?

(b) How many persons have been 
appointed so far in each Grade?

(c) How many Scheduled Castes em
ployees are there in each Grade?

The Deputy Minister of Hame Affairs 
(Shri Datar): (a) The AuthDrised 
Permanent Strength of various Grades 
of the Service is as shown below:—

Grade I Under Secretary 180
Grade II Superintendent 300
Grade III Assistant Superinten
dent
Grade IV Assistant

400
1800

The Authorised Temporary Strength 
of Grade II is fixed every 0 months on 
the basis of the number of officers of 
the Grade required and the number of 
permanent officers available to hold 
Category B posts after excluding offi
cers on leave, deputation, etc. The 
temporary strength tor the half year 
beginning with 1st November 1952 has 
been fixed at 274.

Officiating appointments of Under 
Secretary, Assistant Superintendent 
and Assistant are made to the extent 
necessary to man all duty posts and 
no formal orders regarding the tem
porary strength of these grades have 
been issued. It is proposed to cons
titute “Regular Temporary Establish
ments” of Assistant Superintendents 
and Assistants with approximate 
strengths of 360 and 1200 respectively.
(b) Pormanent Temporary

Grade I  167 110
Grade II  261 187
Grade IH  289 890
Grade IV  1686 . .

Note.—Formal temporary appoint
ments to Grade IV of the Central Sec
retariat Service will be made after 
the constitution of the Regular Tm* 
porary Establishment.




